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instruction in this matter.

Mr Sarkar also prays for an interim
order . Mr Sarina submits that he has no
instruction.

List on 12.6.98 for admission. Till
them status quo as on tcday shall be
maintained. N
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returnable by 3 weeks..
1ist on 16.7.98 for ahow{cause and

Issue notice on the reapondents to
show cause as to why this" application
should not be admitted. Notlce is

admlssion. \
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granted.
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status quo shall be
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Heard Mr J.L. Sarkar

counsel for . the

appllcatlon is admitted.
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Addl.

no

-

Sarma,
that

Mr G.
submits he
Issue
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 ng of written statement on the prayer of

6n‘£he prayer of Mr G.Sarma,learned
Addl .C.G.S.C the case is adjourned to
Meéég;/” Vice-Chairman

Two weeks time allowed on the prayer
of Mr G.Sarma,learned Addl.C.G.S.C for
filing of written statement.

1List on 7.9.98 for order.
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Case

is adjourﬁed to 2i~-10-98.
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By order
Mr. G.Sarma, learned Addl.
B L S
C.G.S.C.: prays for adjournment

to receive instruction¢ The counsel

for the. applicant does not oppose

the —prayer. Accordingly the case

is adjourned for two weeks. 7'k
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Two weeks time is allowed for f£ili-

Mr- Ge. Sarma, learned Addl.C.G.S.C.
| List on 26.11.98 for written state-

ment and further orders.
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26.11.98 Present: Hon‘ble fusu1¢e Srl D. N Baruah,
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' ~ Written - stauement has not| been filed.
qﬂ LLLP . No further time should be grfnted The
% , case wWill procceed without wrltten state-
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On the .prayer of the counsel for
th@ partles the case is adjourncd till
3.6.99.
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20-5=-99 Mr.M.Chanda learned counsel for the
applicant and Mr.A.“eb Roy, learned ®
SreCeGeSeCe for the”respond:en‘tSQ
Division Bench is not available.
Case is adjourned tc 7—7-9970r hearing.
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12.7.99 Heard in part. Let this case be
listed for further hearing on_14.7.99.
Member Vice-Chairman
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| 14.7.99 Part  heard. List for further
hearing tomorrow, 15.7.99. '
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Heard the 1learned counsel for
the parties. Hearing concluded.

Judgment delivered in open court, kept

in separate sheets. The application 1is

disposed of. No order as to costs.

Member Vice-Chairman
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